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appointed soon for the final selection
of the site for the aforesaid Regional
Engineering College; and

(c) the year in which the ~onstruc-
tion work for the proposed ccllege
will start?

The Ministef of Scientific Ngpearch
and Cultural Affairs (Shri Humayun
Kabir): (a) Not yet, Sir.

(b) It is for the State Government
to select the site with the approval
of Government of India,

(c) Not yet decided.

Declaration of Holidays

732, Shri Dinen Bhattacharya: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government are aware
of the fact that the West Bengal
Government have followed the old
school Panjika (almanac) for deter-
mination of holidays;

(b) if so, whether it is a fact that
this conflicts with the holidays dec-
lared by the Central Government on
the basis of Indian Ephemeris and
National Almanac for 1963; and

(c) if so, the steps taken to have
uniformity with regard to holidays
particular‘ly Puja and Diwali festivals?

The Minister of State in the Minis-
try of Home Affairs (Shri R. M.
Hajarnavis): (a) to (¢). Due to the
occurrence of an unusual feature of
the Calendar known as ‘Kshaya-masa’
during the present year, different
opinions have been expressed by the
religious authorities concerned as to
the dates on which various religjous
festivals are to be observed. In de-
termining the holidays for the Gov-
ernment of India offices in Delhi and
Simla, on the basis of the Indian
Ephemeris and Nautical Almanac,
1963, the actual dates on which the
festivals would be celebrated in Delhi
were also taken jnto consideration.
It was suggested to the State Gov-
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ernments that they should follow a
similar system. The State Govern-
ments are, however, free to declare
their own holidays having regard to
the local practices.

12.02 hrs.
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NoTnicATioNn UNDER THE CoAL MINES
(CONSERVATION AND SAFETY) AcT

The Minister of Mines and Fuel
(Shri K. D. Malaviya): I beg to lay
on the Table a copy of the Coal Mines
(Conservation and Safety) Amend-
ment Rules, 1963, published in Notifl-
eation No. G.SR. 345 dated the 2nd
March, 1963, under sub-section (4) of
section 17 of the Coal Mines (Conser-
vation and Safety) Act, 1952. [Placed
in Library. See No, LT-950/63].

ANNUAL AccoUNTs OF THE UNIVERSITY
GrANTs COMMISSION FOR THE YEARS
1958-59, rrC.

The Minister of Education (Dr. K.
L. Shrimali): I beg to lay on the the
Table a copy each of the Annual Ac-
counts of the University Grants Com-
mission for the years 1958-59, 1959-60,
1960-61 and 1961-62 along with the
Audit Reports thereon, under sub-
section (4) of section 19 of the Uni-
versity Grants Commission Act, 1956,
together with an explanatory memo-
randum. [Placed in Library. See No.
LT-951/63].

NoOTIFICATIONS UNDER THE ALL INDIA
SERVICES ACT, ETC.

The Minister of State in the Minis-

‘try of Home Affairs (Shri Hajarma-

vis): I beg to lay on the Table—

(i) a copy each of the following
Notifications under sub-section
(2) of section 3 of the All
India Services Act, 1951:—

(a) Notification No. G.S.R. 1641
dated the 8th December,
1962 making certain amend-
ment to Schedule III to the
Indian Police Service (Pay)
Rules, 1954,



